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To,
The Registrar General,
Principal Bench,
Hon’ble National Green Tribunal,
Copernicus Marg, New Delhi.

Sub.: Regarding Submission of Report dated 05.09.2020 of Hon’ble
Oversight Committee in compliance of order of Hon’ble NGT passed in
OA_No. 670/2018, In Re: Atul Singh Chauhan vs. Ministry of
Environment, Forest and Climate Change and others.

Sir,

The Hon’ble Oversight Committee, U.P. has directed the Member
Secretary, UP Pollution Control Board, Lucknow to file the Report dated
05.09.2020 of Oversight Committee, in compliance of order passed by Hon’ble
NGT in OA No. 670/2018, In Re: Atul Singh Chauhan vs. Ministry of
Environment, Forest and Climate Change and others.

Therefore, the report dated 05.09.2020 of Oversight Committee is

attached herewith for kind perusal.
Yours Eaithfully

{—
~{Ashish Tiwari)
Member Secretary

Copy: Sri Anil Kumar Pathak, Staff Officer, Chief Secretary, Government of

Uttar Pradesh for kind perusal. /
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REPORT OF OVERSIGHT COMMITTEE IN COMPLIANCE OF ORDER OF HON’BLE
NATIONAL GREEN TRIBUNAL PASSED IN O.A. NO. 670/2018 (1.A. NO. 22/2019, M.A.
NO. 145/2019, 1.A. NO. 694/2019 & M.A. NO. 773/2019) IN RE: ATUL SINGH
CHAUHAN VERSUS MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE AND
OTHERS WITH REGARDS TO THE ILLEGAL SAND MINING IN THE BED OF RIVER
YAMUNA, PRAYAGRAJ.

(Revised in continuation of earlier report on the subject dated 04.07.2020)

I. INTRODUCTION

Applicant Atul Singh Chauhan had approached the Hon'ble NGT with the
contention that lot of irregularities were taking place in mining in river Yamuna at
Prayagraj (Allahabad). He had filed a petition in the year 2018 titled Atul Singh Chauhan
vs. Ministry of Environment, Forest and Climate Change &Ors. His contention was that
mining was allowed prior to preparation of District Survey Report (DSR). He contended
that it was being done in an unscientific way, in stream mining was resorted too.
Mining was being done upto 4 to 6 meter deep using Pokland Machine. Mining was
done without taking EIA clearance in violation of Supreme Court Order in Deepak
Kumar vs State of Haryana & others,(2012) 4 SCC 629. 400 to 500 trucks of sand were
daily moving out transporting sand in excess of the permissible limit of 125 trucks.
These trucks were carrying a joad of 12 to 20 cubic meters instead of permissible limit
of 6 cubic meters. Mining was being done in utter violation of orders passed by Hon'ble
NGT in the cases in order dated 04.09.2019 in OA No. 173/2018 in re: Sudarshan Das
versus State of West Bengal and others, order dated 26.04.2019 passed in OA No.
44/2016 in re: Mushtakeem versus MoEF & CC and others and order dated 13.09.2018
passed in OA No. 186/2016 in re: Satendra Pandey versus MOEF & CC and another.

1l. FEW ORDERS PASSED BY HON’BLE NGT IN O.A. No. 670/2018 IN RE: ATUL SINGH

CHAUHAN VERSUS MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE

CHANGE AND OTHERS




Hon'ble NGT constituted a Joint Committee under the Chairmanship of
Commissioner, Prayagraj on 20.09.2018. The Committee while sending its report

1o the Hon'ble NGT acknowledged that iliegal sand mining was going on.

1. Vide order dated 12.02.2019,Hon’ble NGT formed a Monitoring Committee
under Chairmanship of Justice Rajes Kumar to examine the entire matter and send its
report to Hon’ble NGT. E-tender notice was issued even without preparation of District

Survey Reporton 20.09.2018.

2. On 09.05.2019, Hon’ble NGT examined the report of Monitoring Committee. The
Monitoring Committee in its report dated 99.03.2019 mentioned that illegal sand
mining was going on in river Yamuna at Prayagraj. They came out with the following
suggestions to remedy the situation:
i, CCTV Cameras should be installed at mining points to verify the amount of sand
extracted.

ii. Regular patrolling should be done by the police to inspect the mining operations.

iii. Daily reports regarding mining should be sent to the District Magistrate.

iv. In case of any irregularity, FIR should be lodged.

v. The District Magistrate and the Superintendent of Police should carry out

surprise checks.

Hon’ble NGT reiterated its order dated 10.01 2019 whereby it had ordered that
every vehicle carrying illegal sand should be confiscated and it should not be released
without recovery of 50% of showroom price. This order has been affirmed by Hon’ble
Supreme Court on 07.05.2019. Besides confiscation, environmental compensation
should be levied against illegal mining which should be based on net present value of
the cost of damage to environment along with the cost of restoration of environment

as well as cost of illegally mined material.

3. Hon'ble NGT Vide order dated 04.07.2019 examined the reports of Monitoring
Committee dated 19.06.2019, 28.06.2019 and 02.07.2019. it directed removal of JCBs

2



and other machines from the mining areas in river Yamuna. It also reiterated earlier
- directions of installing CCTV cameras, patrolling, surprise inspections and daily reports
from the District Magistrate. Hon'ble NGT on Feb 28, 2020 directed that there would
be a single Oversight Committee (this Committee), which would be monitoring all
environmental cases, which hitherto were monitored by separate committees. It
examined the Monitoring Committee’s report dated Nov 02, 2019 wherein it was
mentioned that in Allahabad (now Prayagraj), out of 83 silica sand washing plants, only
12 had permission from UP Pollution Control Board. These 12 silica sand washing
plants were using tube-wells for washing without getting permission from Central
Ground Water Authority. UPPCB had been asked by the Monitoring Committee to seal
these plants and invoke environmental compensation on them. The Monitoring
Committee had asked to give them an opportunity of hearing before taking final

decision.

4. Hon’ble NGT also mentioned that directions given in order dated 04.09.2019 in
OA No. 173/2018 in re: Sudarshan Das versus State of West Bengal and others, order
dated 26.04.2019 passed in OA No. 44/2016 in re: Mushtakeem versus MOoEF&CC and
others and order dated 13.09.2018 passed in OA No. 186/2016 in re: Sgtendra Pandey
versus MoEF&CC and another, must also be followed in the State of UP. The operative

portion of these three orders is annexed as Annexure- to this report.

salient directives in these cases are as follows:
i, There has to be demarcation of boundaries of all mineral leases. No mining
can be allowed without demarcating the boundary.
i, Mining has to be as per EIA Notification, 2006; MOEF Notification dated
15.01.2016 and Sustainable Sand Mining Management Guidelines, 2016.
iii. Compliance of Water (Prevention and Control of Pollution) Act, 1974; Air
{Prevention and Control of Pollution) Act, 1981 and Regulation of Central

Ground Water Authority in all Sand mining ieases is mandatory.



vi.

vii.

viil.

xi.

For ensuring compliance of all these directives, district administration is fully
accountable.

District Magistrate and Superintendents of Police have to seize all mining
equipments and vehicles in case of illegal mining.

Besides criminal proceedings, there has to be imposed exemplary penalty by
District Magistrates in case of illegal mining.

A detailed restoration plan for rivers beds has to be made, based on
recommendations of Expert Committee.

Assessment of ecological damage has to be ensured by Indian Council of
Forestry Research and Education, Dehradun, incorporating cost of river bed
material, cost of ecological restoration and net present value of the future
ecosystem services foregone. Regional Officer of the CPCB would be the
Nodal Officer.

Vehicles confiscated would be released only on payment of 50% of
showroom value.

For environmental clearance in sand mining, even for B- 2 cases where land is
petween 5 to 25 Hectares, there will be provision for assessment (EIA),
Environmental Management Plan (EMP) and public consultation. Even in the
cases of leases below 5Hectares, Form-1m would be made by State
Environmental Impact Assessment Authority (SEIAA) rather than by District
Environmental Impact Assessment Authority (DEIAA).

MOEF & CC will prepare guidelines for calculations of damage 1o mine out

areas.

MONITORING COMMITTEE

The Monitoring Committee under Justice Rajes Kumar was constituted on
12.02.2019. It held its meetings on 29.03.2019, 19.06,2019, 28.06.2019,
02.07.2019, 12.06.2019, 53.10.2019, 02.11.2019 and 07.02.2018.

On 29.09.2019, the Committee while reviewing remedial action
suggested:



(i} Installation of CCTV Cameras

(i) Regular patrolling by police

(iiiy  Daily reports to be given to District Magistrate

{iv) Lodging of FIR in case of irregularity

(v} Surprise checks by District Magistrate/Senior Superintendent of Police

On 28.06.2019, the Committee reiterated its earlier suggestions on
remedial action. given on 29.03.2019. It also asked for removal of JCBs from river

beds.

On 02.07.2018, the Committee asked for serving notices to such bidders
who had not registered for cancellation of their licence, forfeiture of their
amount and criminal action against those, who were still mining despite service
of notice to them. The Committee was apprised by the Chief Mining Officer that
all stocks, which were seized due to illegal mining/illegal transportation, were
disposed off by e-tendering. The Committee also noticed that No Objection
Certificate (NOC) was not taken from Forest Department for stone mining and
directed that finalisation of lease should take place only after NOC from Forest

Department.

On 23.10.2019, the Committee noted that 71 out of 83 Silica Sand
Washing Plants did not have clearance from UPPCB. The balance 12 Silica Sand
Washing Plants, which had clearance from UPPCB, did not have licence from
Central Ground Water Authority. The UPPCB was instructed to seal these 71
plants. Regional Officer, UPPCB was asked to give the complete status of all the

plants.

On 08.01.2020, the Committee directed RC notices to be issued to such
lessors whose lease had been ‘canceHed for non-deposit.  The Committee
reviewed the process of Environmental Clearance in pending cases and directed
to expedite the process. The Committee noted that out of 54 Pattas which had
been carved out, 21 Pattas were settled for mining. The Committee felt that the
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5.

process of settlement was very slow. The Committee felt that illegal mining was
going on by unauthorised persons vyithout holding legal Patta and also from the
stream of the river. The Committee, suspecting connivance of officers
responsible for checking illegal mining, suggested enquiry by a fair and honest

agency, bothin Prayagraj and Kaushambi.

On 07.02.2020, the Committee reviewed the enforcement work with
District Magistrate/Superintendent of  Police, Prayagraj. District
Magistrate/Superintendent of Police apprised it of the actions taken by them-
spot inspections, vehicles seized etc. Petitioner Shri Atul Singh Chauhan
mentioned that the main problem is in the Baswar area where illegal mining
takes place through JCBs and boats, particularly at night. District Magistrate
assured that he would get a Police Chauki opened in Baswar. The Committee
while expressing satisfaction with the progress directed the DM/SSP to conduct
more surprise checks and take stringent action against persons involved in illegal

mining.

Vide order dated 07.07.2020, the Hon’ble NGT considered the report of the

Oversight Committee dated 04.07.2020. The issue covered by the report dated

2.11.2019 mainly relates to illegal sand mining in district Prayagraj. The report also

includes the status of compliance of directions of Hon’ble NGT relating to Solid Waste

Management in O.A No. 606/2018.

STEPS TAKEN BY DISTRICT ADMINISTRATION

The district administration Prayagraj have, vide their reports dated 03.07.2019,

06.02.2020, 16.06.2020 and 27.06.2020, {Refer Annexures- i, I, IV & V) mentioned

the steps taken by them.

1. A nine-member interdepartmental committee has surveyed the river bed.

Based on the survey report, only those areas have been identified for leasing out



which are outside the river stream. Only these areas would be allotted by them

to prospective bidders through e-tender cum e-auction process.
2. The DSR for Prayagraj has been prepared as per guidelines of MoEF.

3. The enforcement figures as given by district administration are as follows:

\?l lllegal \llegal storage FIRs lllegal Cases registered
No mining cases transport
cases cases
2018-19
1 56 \ 06 ‘ 196 \ 194 06
2019-20
2 \ 32 \ 04 \ 132 \ 537 80
2020-21
3| 02 | 09 [ 11| 87 \ 90 |

4. Task Forces comprising of Sub Divisional Magistrate, Circle Officer and
Assistant Road Transport Officer have been constituted in all sub-divisions to

check illegal mining/ illegal transportation.

5. A police outpost has been recommended to be opened in village'Baswar, P.S.

Ghoorpur, which is sensitive from illegal mining point of view.
6. Weekly reports are sent by Task Forces to 55P office.

7. lllegally stored sand is confiscated and auctioned off through e-auction after

taking the Court’s permission.

9. CCTV cameras will be installed at all sensitive points. CCTV camera is

installed at the only point where sand mining is continuing.

10. Senior Superintendent of Police has been instructed by District Magistrate to

-

ensure regular patrolling.



11. Station House Officers have been instructed to send daily reports with

photographs to UPPCB and District Magistrate.

12. 19 out of 21 leases have been cancelled because of non-deposit of dues.
Even the only lease in Yamuna River, which was operative, has been suspended

for non-deposit.

13, Efforts for settlement of lease are going on despite the delay due to COVID-

19.

IV. MINUTES OF THE (MEETING OF OVERSIGHT COMMITTEE

Various meetings regarding O.A. No. 670/2018were held by Oversight
Committee, NGT, UP in the office of committee and through Video-conferencing as

follows:

(A) Vide Meeting dated 12.09.2019, various issues and directions were discussed by
the committee in compliance of Hon'ble NGT order dated 12.02.2019 passed in O.A.
No. 670/2018 in re: Atul Singh Chauhan versus MOEF&CC and others and in
Compliance of Hon’ble NGT order dated 28.08.2018 in O.A. No. 164/2018 in re:

Ashwani Kumar Dubey Vs. Union of India and others {(Annexure-V1).

(B)  Vide Meeting dated 23.10.2019, various issues and directions were discussed in
the committee meeting in compliance of Hon'ble NGT order dated 12.02.2019 passed
in O.A. No. 670/2018 in re: Atul Singh Chauhan versus MOEF&CC and others

{(Annexure-VIl).

(C) Vide Meeting dated 08.01.2020, various issues and directions were discussed in
orders of the committee meeting incompliance of Hon’ble NGT order dated 28.08.2018
in O.A. No. 164/2018 in re: Ashwani Kumar Dubey versus Union of India and others and
order dated 12.02.2019 passed in O.A. No. 670/2018 in re: Atul Singh Chauhan versus

MOoEF&CC and others(Annexure-Vill).



(D) Vide Meeting dated 29.01.2020, various issues as pointed out in the orders of
Hon’ble NGT dated 21.10.2019 passed in O.A. No. 670/2018 in re: Atul Singh Chauhan
versus MoEF&CC and others were discussed. Other officers viz., Secretary, Urban

Development; Chief Env. Officer, UPPCB; EE, UPPCB, Lucknow and Dy. Secretary,

UPSLSA were also present in the meeting (Annexure- IX).

(E}  Vide Meeting dated 07.02.2020, various issues and directions as mentioned in
orders of the.Hon’ble NGT were discussed in compliance of Hon’ble NGT order dated
28.08.2018 in O.A. No. 164/2018 inre: Ashwani Kumar Dubey versus Union of India and
others and order dated 12.02.2019 passed in O.A. No. 670/2018 in re: Atul Singh

Chauhan versus MoEF&CC and others {(Annexure- X).

{(F) On 02.03.2020, the compliance of the order dated 21.10.2019 was discussed by
the current Oversight Committee with Secretary, Urban Development and Member

Secretary, UPPCB, Lucknow.{Annexure- Xi).

(G) A meeting regarding O.A. No. 670/2018 was recently held on 18.06.2020
(through Video-Conferencing) by Oversight Committee, NGT, UP. This was the first
detailed meeting of the current Oversight Committee in this matter. Progress of
implementation of Hon’ble NGT’s directions was discussed and status of the action
taken by the concerned authorities in compliance of the orders was also reviewed.

(Annexure- Xi).

ENVIRONMENTAL MONITORING CELL

An Office memo letter received from Member Secretary, U.P. Pollution Control

Board, Lucknow on 09.06.2020 (Annexure- X1,

V. SUMMARY OF THE COMPLIANCE STATUS OF THE DIRECTIONS GIVEN BY HON’BLE

NGT IN O.A. NO. 670/ 2018

1. Various issues and directions as mentioned in orders of the Hon’ble NGT were

discussed by the committee under Chairmanship of Hon’ble Justice (Retd.) Shri Rajes



Kumar, at Circuit House, Prayagraj. The compliance status of the different issues has
been reported by DM, Prayagraj and sent by Senior Mining Officer, Prayagraj on
99.06.2020.The details are enclosed in Annexure-li, lll, V&YV.

2. The status regarding Environmental Compensation (EC) in compliance of orders
of Hon'ble NGT was received vide a scanned copy of Letter no. Zol/Tech/NGT/341/308

dated 30.06.2020 received from CPCB, Lucknow and is annexed at Annexure- XIV.

3. The status regarding illegal sand mining has been reported by DMs of Kanpur
Dehat/Fatehpur/ Chitrakoot/ Kaushambi in this case vide Letter no. 470/M- NGT/2019
dated 01.07.2020 and is enclosed at Annexure- XV.

4. The present status of Sand Blocks (Yamuna River) in District Prayagraj has been
reported by Senior Mining Officer, Prayagraj vide letter no. 1126/Khaniz/ 2020-21 on
31.08.2020. The details are enclosed at Annexure- XVI.

Additional Information provided by Mines Department:

The Mines bepartment has given information during meetings of Current
Oversight Committee regarding steps taken by them all over the State for ensuring
environmental protection and curbing irregularities. Somé of the steps taken by them

are as follows:

1. The Mines Department has established a command Centre at the Directorate of
Geology and Mines at Lucknow from where they operate the Integrated Mines
surveillance System for the entire State. Under the Integrated Mines Surveillance
System, all the mine areas have been geo fenced. PTZ cameras at the mines have
been installed. Weigh Bridges fitted with cameras have been installed at all mines
and have been integrated with the Control Centre at Head Quarters. They are using
Artificial Intelligence based Software and taking the help of Drones and Cloud
Services for monitoring mining activity in the State. Drone Video-graphy has been
done in sensitive districts- Fatehpur, Banda, Prayagraj and Saharanpur. Progress of

each site is being monitored at headquarter level regularly.
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_ District Administration is directly responsible for all mining activity in the District. A
seven member district level task force has been set up under the chairmanship of
DM vide order dafed 20.03.2016. Deputy Superintendent of Police level officers of
Police department are members of this task force. The mining areas are constantly

monitored by this task force.

. They have established a Vehicle Tracking System to check the misuse of Transport
Pass and Overloading. They are using RFID tags to monitor the movement of
vehicles. To begin with, this system has been introduced in the most sensitive
districts of Hamirpur, Banda, Fatehpur, Jalaun and Jhansi. Transport of minerals

even from stores is being regulated through electronic E- forms.

_New areas have been identified based on survey conducted according to
Sustainable Mining Guidelines and they are being included in the DSR. All DSRs are
being prepared only on the recommendations of 'Fhe District Collectors. Besides the
system of installing pillars on the ground, site coordinates have to be compulsorily
indicated for each mining site to ensure that mining activity is taking place at the

allotted site only.

_ Mining Department has made a provision in the Rules to blacklist a person for upto
2 years if found guilty of illegal mining/illegal transportation. S0 far 125

persons/firms have been blacklisted in the State.

. Mining Department has amended the Rules to allow storage of minerals only
beyond 5Km radius from the riverbed. This has been done to prevent illegal mining

from river bed under the alibi of storage.

_ Rule-35(2) of Uttar Pradesh Minor Mineral Regulations, 1963 provides that the
mining lease holder whose mining lease area is more than 5 hectares, shall
construct check-post/gate and install 4 CCTV cameras capable of recording at 360°
visibility at his own expense for monitoring under the supervision of the DMs.

_There are provisions for notifying the geo coordinates of all boundary pillars of the

mining area in the UP Minor Mineral Regulations which are being followed. There is
11



" provision for execution of mining lease deed only after demarcation under rule-17

of the Mining lease Approval Rules, 1963.

9. Instead of the printed MM-11, online royalty payment has been introduced through

E- MM- 11. Security features have been introduced in E-MM 11 to check its misuse.

The Oversight Committee asked for compliance report from the State Govt. on

various issues and directions which were discussed in orders of the Hon’ble NGT in O.A.

No. 670/2018. The compliance status of the different issues is as follows:

S. | lssues/ points Compliance Status
No | of discussion
1 | Report Chief Mining Officer nformed the Committee that in the entire

regarding State, at the places where sand mining is going on, weigh-
District bridges have been installed and CCTV cameras have been
Prayagraj. installed to check illegal sand mining and its transportation. This
Recovery of | has also been incorporated in the Rule.
damages  for
illegal mining | S0 far confiscation of vehicles is concerned, it was informed by
and coercive | the Chief Mining Officer that under the Mines and Minerals
measures (Development and Regulation) Act, 1957 (for short, MMDR Act),
against the | the competent authority is the court of Chief Judicial
vehicle Magistrate for lodging complaints. In the complaints, orders of
involved in | the Hon’ble NGT are referred to. Confiscated vehicles are
illegal sand | released by the court of Chief Judicial Magistrate concerned
mining. after obtaining an affidavit and trial continues in due course.

This is a practice in Prayagraj, but in other districts too, the
same procedure is being adopted.

On query being made that when the orders of Hon'ble NGT in
this regard have been confirmed by Hon’ble Supreme Court,
then why the Chief judicial Magistrate is releasing the
confiscated vehicles on affidavit and whether the Chief Judicial
Magistrate is made aware of the above confirmation by Hon’'ble
Supreme Court on 7th May, 2019 and even thereafter if
confiscated vehicles are being released without payment of
penalty, whether appeals are being preferred, the Chief Mining
Officer replied that so far no appeal has been preferred, but
they will do it now.

Shri Ashish Tiwari, Member Secretary, UPPCB informed that the
penalty regime has now been amended by Hon’ble NGT videj
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order dated 28.02.2020 passed in OA No. 670/2018 to the
following effect:

Sr. Category of Vehicle Penalty_‘
No. Amount
1 Vehicles/Equipments/Excavators with | Rs. 4 lacs
showroom value more than Rs. 25 lacs
and less than 5 years old.
7 | Vehicles/Equipments/Excavators with | Rs. 3 lacs
showroom value more than Rs. 25 lacs
and more than 5 years but less than 10
years old.
3 | For the remaining Vehicles year/ | Rs. 2 Lacs
Equipments/ Excavators which are
otherwise legally permissible to be
operated and not covered by Serial No. 1
and 2.
Note—l: On repetition of the offence by the same vehicle/
equipment, Order dated 05.04.2019 will be applicable.
Note—-II: The option of release may be available for a period
of one month from the date of seizure and thereafter, the
@hicles may be confiscated and auctioned.

It was further informed that the above penalty regime would be
applicable for the offence committed for the first time but in
case of repetition, penalty regime as provided in the order of
Hon'ble NGT dated 10th January, 2019 would be applicable. In
the said order of Hon’ble NGT, it was directed that the State
Government has to amend the rules and the confiscating officer
is to be designated in consonance with amendments made and
the amount sO collected is to be remitted to State PCB/PCCs for
being utilized for restoration of environment. The Hon'ble NGT
had further directed that the above compensation regime will
be over and above any existing rules or provisions.

let the State Government issue an appropriate Office
Order/Rule to this effect in accordance with the spirit of orders
of Hon’ble NGT referred to hereinabove by incorporating State
Amendment.

The Committee was informed by Shri Anjani Kumar Singh,
Senior Mines Officer, Prayagraj that there are 2 running leases
(pattas) i.e. Ganga (working) and Yamuna {(suspended from
04.06.2020). Both the mining areas have CCTV cameras. The@
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were 21 pattas earlier, but at present only two pattas are there,
out of which one patta relating to Ganga is in running condition
and the other one, which relates to Yamuna, is suspended on
account of nonpayment of royalty. Tender were advertised but
due to lockdown, tender process could not be completed. He
further informed that till date 14 FIRs have been lodged
regarding illegal sand mining. However, no penalty has been
realized so far from illegal miners.

The District Magistrate, Prayagraj should submit a detailed
report within a week in regard to steps taken against illegal
sand miners, vehicles confiscated, penalty imposed/realized,
action taken against accountable officers, surprise inspections
made so far by District Magistrate and Senior Superintendent of
Police and daily reports submitted by the district administration
to the Head Office at Lucknow.

The Committee directed to check illegal mining by all means.

The State Mines Department was directed to get an inspection
made against illegal sand mining in the neighboring Districts of
Kanpur Dehat, Fatehpur, Chitrakoot and Kaushambi and submit
a detailed report.

[t shall be ensured that no mining is permitted to be done in
violation of the provisions of MMDR Act and rules framed there
under and suitable action is taken against wrong-doers.

Environmental
Compensation

CPCB was directed to provide assistance in calculating the ECin
compliance with the directions of Hon’ble NGT.

In this regard, it is submitted that CPCB in Compliance of
Hon’ble NGT order dated 05.04.2019 in OA No. 360/2015 (and
13 other clubbed cases related to sand mining from riverbeds in
different states), constituted a committee to prepare @ scale of
compensation, after including the components mentioned in the
orders, which can then be adopted in whole of country. The
nodal agency for compliance and coordination is CPCB. (Refer
Annexure-XIV)

Under consideration of Hon'ble NGT for Approval.

Status of
Action Plan
regarding

lllegal sand

e A nine-member interdepartmental committee has surveyed
the river bed. Based on the survey report, only those areas
have been identified for leasing out which are outside the
river stream. Only these areas would be allotted by them to
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prospective bidders through e-tender cum e-auction

process.

e The DSR for Prayagraj has been prepared as per guidelines
of MoEF.

e The enforcement figures as given by district administration
are as follows:

lllegal | Hlegal legal Cases
mining | storage transport registered
cases cases cases

e Task Forces comprising of Sub Divisional Magistrate, Circle
Officer and Assistant Road Transport Officer have been
constituted in all sub-divisions to check illegal mining/ illegal
transportation.

¢ A police outpost has been recommended to be opened in
village Baswar, p.S. Ghoorpur, which is sensitive from illegal
mining point of view.

e \Weekly reports are sent by Task Forces to sSSP office.

o lllegally stored sand is confiscated and auctioned off
through e-auction after taking the Court’s permission.

e Senior Superintendent of Police has been instructed by
District Magistrate to ensure regular patrolling.

e Station House Officers have been instructed 1o send daily
reports with photographs o YPPCB and District Magistrate.

e 19 leases out of 21 leases have been cancelled because of
non-deposit of dues. Even the only lease in Yamuna river,
which was operative, has been suspended for non-deposit.
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e Efforts for settlement of lease are going on despite the delay
due to COVID-18.

Best practices
(setting up of
control rooms)

The Committee has been informed by Chief Mining Officer that
Command Centre has been established at Lucknow.

Status of
installation of
CCTV cameras
at every
dumping site

CCTV cameras will be installed at all sensitive points. CCTV
camera is installed at the only point where sand mining is
continuing.

Installation of
GPS

The Chief Mining Officer informed that process for installing
GPS in vehicles is in progress.

License from
UPPCB and
CGWA (83
Silica Sand

Mining Plants)

Shri Ashish Tiwari, Member Secretary, UPPCB informed that out
of 83 Silica Sand Washing Plants which were identified, only 04
have permission from UPPCB. Rest plants were sealed for want
of permission on the basis of inspection done by a committee
on 16.06.2020 and EC was imposed. District Magistrate has
issued recovery certificate for realization of the same. The
Committee directed that Silica Sand Washing Plants be made
viable after obtaining environmental clearance from UPPCB.

Status of Sand
Blocks (Yamuna

Status of Sand Blocks (Yamuna River) in District Prayagraj

River) in|| S.No Details Number of
District . Blocks
Prayagraj 1| Total No. of Sand Blocks in Yamuna River 21
2 | Water Logged Area ( Mining Lease cannot 11
be granted by the directions of Hon’ble
NGT and Hon’ble Supreme Court Orders)
3 Letter of Intent issued (Lease will be 04
granted after issuance of Environmental
Clearance from SEIAA)
4 | In process of Letter of Intent 01
5 Number of Advertised Sand Area 02
6 | Pending in SEIAA (For Environmental 01
Clearance)
7 No bid found in Advertisement 01
8 | Number of area affected by Kumbh Mela 01
status of 21| 1. Number of Submerged Sand fields- 11 (Plot No.- 1, 2, 10,
common area 11, 12, 13, 14, 15, 18, 19, 20) In pursuance of the Guidelines |
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the government.

of Yamuna of Hon’ble Supreme Court and Hon’ble NGT, the submerged
River located in areas cannot be sanctioned for mining abstraction..
Prayagraj Distt Regarding the separation
from the DSR, a letter date

of the above submerged areas
d 04.08.2020 has been sent to

2. Number of letters of intent issued - 4 (Plot No.- 3,5, 7, 16,)
For the sand areas, execution of mining leases will be done
after issuing environmental clearance certificate from the
State Level Environmental Impact Assessment Authority.

3. Issue of letters of intent under process- 1 (Plot No.- 04)

4. Number of Sand areas advertised- 2 (Plot No.- 8, 21) The
above areas have been advertised by the office letter dated
20.08.2020. The e-auction date for the said areas is fixed for
16.10.2020 and 17.10.2020.

5. Number of Pending areas in SEIAA FOR Environmental
Clearance- 01 (Plot No- 09) Environmental Clearance
Certificate is not obtained from the SEIAA for the said area.

6. Number of areas in which no tender is received in the
advertised area for acceptance - 01 (Plot No.- 06) The said
area is being arranged as per dated 23.05.2020 to be given
on mining permit for a short period.

Number of restricted areas due to MaghMela- 01 (Plot No.- 17}

10 | Details of | Details of Enforcement action taken in financial year 2020-21
Enforcement
actions taken in \? No. Month Number of Vehicles Caught
financial year In Month Till Month
2020-21 (near 1 April, 2020 13 13
Yamuna River) 2 | May, 2020 51 64
3 June, 2020 34 98
4 July, 2020 13 111
[ 5 | August, 2020 88 199 |
11 | Other items Department of Irrigation was directed to submit a report
| regarding illegal mining of minor minerals in irrigation channels.

VI. OBSERVATIONS OF THE OVERSIGHT COMMITTEE
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The Committee noticed from the submitted reports by the District Magistrate
and Senior Mines Officer, Prayagraj that presently, only 01 sand mining lease is
operational for the entire district. Initially 54 Pattas were carved, out from which 21
Pattas were settled. 19 of ther;x were cancelled due to non-deposit of dues or non-
registration. Out of the 02 operational Pattas, 01 was suspended, leaving only 01 Patta
operational. 1t is quite surprising that these Pattas were not settled throughout the
year. Even this year, now due to rainy season, they would not be operational till
October.

It is worth pondering as to how the demand of the entire district would be met
by just one Patta. This lends credence 1o the observation of the Justice Rajes Kumar
Committee dated 08.01.2020 that illegal mining may be going on by unauthorised
persons without holding legal Patta and also from river stream. Alternatively the
possibility that illegal mining may be taking place in neighbouring districts from where
sand may be coming to Prayagraj, may not be ruled out.

The enforcement figures as mentioned in compliance status also have drastically
dropped. Only 02 illegal mining cases have been registered this year, compared to 32
jast year. There is a drastic drop in FIRs registered and illegal transportation of mining
material cases. Though CCTV camera is reported to be installed at the only place where
mining Patta is operational, they are yet o be installed at other sensitive points despite
repeated instructions. Why daily reports are not being sent? Why patrolling reports
are not coming? Why despite assurance, Police Outpost has not been opened in
Baswar area? The District Magistrate has to find out why despite his instructions,
implementation is.not taking place. Laxity in enforcement on above points cannot be
taken lightly and accountability needs to be fixed.

The Senior Mines Offlcer Prayagraj submitted the report regarding the present
status of Sand Blocks (Yamuna River) in District Prayagraj. There are total 21 Sand
Blocks in Yamuna River. The sand blocks in Water Logged Areas are 11, Letter of intent
has been issued for 4 {Lease will be granted after issuance of Environmental Clearance
from SEIAA); only one LOl is under process. The number of Advertised Sand Areas is 02

near Yamuna River.
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An important point needs to be brought to the notice of Hon'ble NGT. During the
course of the above proceedings before the Oversight Committee, the petitioner Shri
Atul Singh Chauhan had sent a letter to the committee along with annexures and
photographs mentioning that illegal mining were going on in Prayagraj. The Committee
had asked for a report from DM Prayagraj on August 21, 2020. The Committee again
sent remainder to DM Prayagraj requesting him that the report be submitted to the
Committee before hearing and in the event of not meeting the timelines to be
furnished to Hon’ble NGT directly. So far the report has not been received from DM
Prayagraj. Copies of the letter of the complaint of Shri Atul Singh Chauhan and letter to

DM, Prayagraj are enclosed as Annexure- XVIl.

RECOMMENDATIONS:

{A) Specific to Prayagraj:

1. The enforcement efforts in Prayagraj have come down drastically this year. There is
an urgent need to augment the monitoring of illegal sand mining in district Prayagraj.
Accountability needs 1o be fixed for the laxity. Constant monitoring of illegal sand
mining must be done with drones, aerial surveys, ground surveys through dedicated
task force at district level. The State Government can also organise night-surveillance

of mining activities through night-vision drones at district level.

2. So far as confiscation of vehicles is concerned, under the provisions of the Mines and
Minerals (Development and Regulation) Act, 1957, the competent authority is the
court of Chief Judicial Magistrate for lodging complaints. In the complaints, orders of
the Hon’ble NGT are referred to. Confiscated vehicles are released by the Court of
Chief Judicial Magistrate concerned after obtaining an affidavit and trial continues in

due course. This is a practice not only in Prayagraj, butin other districts too.

3. The State Government should amend the rules and the confiscating officer needs to

be designated in consonance with amendments made in Forest Act/Rules and the
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" amount so collected to be remitted to State PCB/PCCs for being utilised for

. restoration of environment.

4. The State Government must address the issue of monitoring gaps in illegal sand

mining with the following recommendations to remedy the situation:

installation of CCTV Cameras should be at mining points to verify the amount of
sand extracted.

To inspect the mining operations, there is need for regular patrolling by the police.
Daily Mining reports should be sent to the District Magistrate.

EIRs should be lodged in case of any illegal mining.

The DM and the SP should carry out surprise checks at regular intervals.

in order to stop illegal sand mining, it shall be the duty of the concerned authority

to do area survey at regular intervals.

lt was informed by Senior Mining Officer, Prayagraj that there were 21 pattas
earlier, but at present only one pattas is thereand the process of settlement of
remaining Pattas could not be completed for more than one year for one reason or
the other.This is a serious anomaly in Prayagraj which raises suspicions and needs
further probing by the concerned authorities. Further, he informed that till date
only 14 FIRs have been lodged for illegal sand mining. No penalty has sO far been
realized from any of the illegal miners. This calls for a strict, impartial, transparent

and deterrent environmental compensation regime.

State of U.P. needs to evolve a mechanism for the recovering compensation for the

damage to the environment from illegal mining.

(B) General Recommendations

1.

Environmental Clearance takes into account all the environmental concerns.
Mining plan is the instrument through which it is enforced. However, for mining

activity going on illegally, there is neither any EC nor any mining plan. lllegal
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mining invariably leads to reckless damage to environment. Hence, utmost efforts
are required to check illegal mining through surveillance, patrolling and

enforcement.

. |n District Prayagraj, there is only one operative lease out of 51 leases and that too
for more than one year. Areas where only a few leases are operative and the rest
are not settled/surrendered need to be carefully watched. There could be a
chance of cartel formation and mining of sand illegally from other vacant mining

plots under the garb of the operative lease.

. DSRs need to be prepared very carefully. They should be based on Physical surveys
and replenishment studies. Since sand deposition is a dynamic issue, they need to
be regularly updated. While awarding lease deeds, important environmental
parameters like deposition and replenishment of sand, areas of erosion, distance

from infrastructural structures need be considered.

_ In the absence of replenishment studies and physical inspection before award,
many times sites are awarded where there is no sand. The lease holder indulges in
mining adjoining areas, SOme of which may be environmentally not very suitable.

Before award of LOI, physical inspection should be mandatory.

. Electronic surveillance through UAVs/Remote Sensing is a good surveillance option
“especially in areas where sand mafias are active. Night vision drones must be used
for checking mining activity at night. Sensitive spots must be identified and police
presence- both static presence and dynamic patrolling needs to be beefed up

there. DMs / SSPs must be made directly responsible for checking illegal mining.

. Storage Godowns should be at least 5 kms away from the river bank. Otherwise
illegal mining can be carried on under the garb of storage by the leaseholder

himself.

_ Geo-fencing of sites, their physical demarcation, allotment of geo-coordinates 10

all the pillars and their constant physical inspection and electronic surveillance isa

21



must to ensure that the mining activity is as per the approved mining plan and no

illegal mining, detrimental to environment, is going on.

8. There hasto bea mechanism to ensure that the actual mining activity conforms to
the approved Mining Plan and the approved Environment Management Plan
(EMP).Besides the statutory system of Departmental inspections, there hastobe a
system of annual mandatory Environmental Audit by experts. Environment
Department can empanel some experts/expert institutions with standard TORs
and Remuneration terms which could be utilized by the Mines Department on a
regular basis. This way the District Administrations can access good technical
experts with standard conditions in a transparent way without bothering about

tedious time consuming tender formalities.

9. There has to be an effective mechanism for restoration of environment in case of
its degradation due o mining. A portion of the royalty could be reserved for it as
Environment Restoration Fund. The Environment Department can empanel some
reputed institutions with standard terms for preparing environmental restoration
plans which could be used directly by the Mining Department without the arduous
formalities. These plans could be funded by the Environment Fund as mentioned
above. Already a number of mineral rich districts like sonbhadra have a sizeable
District Mineral Fund at the disposal of the District Collector. However since there

is no mechanism available at the level of District Collector for preparation of

Environment Restoration Plans, this fund is normally used for works other than

environmental restoration.

10.The mining activity should strictly comply with provisions of EIA Notification 2006,
Sustainable Sand Mining Guidelines, 2016; The Environmental Protection Act,
1986; The Water (Prevention and Control of Pollution) Act, 1974; The Air
(Prevention and Control of Pollution) Act, 1981 and Regulations of Central Ground

Water Authority.
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"11.As per Hon’ble NGT orders it was directed that Chief Secretary must ensure
. compliance of Sand Mining Guidelines. The Oversight Committee recommends
periodic review at ¢S level which will qutomatically improve enforcement effort

and sort out a number of co-ordinational issues.

The Member Secretary, UPPCB is directed to send this report to the Registrar General, National
Green Tribunal, Principal Bench, New Delhi for placing the same before the Hon'ble Tribunal
with a copy to the Chief Secretary, Government of UP for necessary action. The report be

uploaded on the website of the committee.

05-09-2020 05-09-2020
X Anup Chandra Pandey X SVS Rathore
Dr Anup Chandra Pandey Justice SVS Rathore
Member, Oversight Committee Chairman, Oversight Committee
Signed by: ANUP CHANDRA PANDEY Signed by: SURENDRA VIKRAM SINGH RATHORE

September 03, 2020

Annexures: As above

Please visit our website: oscrgt upsdc.gov.in for more information.
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ANNEXURE-I

OA No. 17372018 in re: Sudarshan Das versus State of West Bengal and others, Order dated
04.09.2019:

“29.  Apart from above, in view of the grave and alarming situation and gross failure on the
part of the authorities in the concerned districts in both the States of Odisha and West Bengal
and to prevent illegal and unscientific sand mining in the areas in question, we deem ii essential

to issue following directions:-

(i} The State of West Bengal and Odisha may demarcate the boundaries for regulating grant
of sand mining lease within three months from today. No mining lease of minor minerals
may be given in the area in question Uil demarcation is complete. All existing mining
operations in those areas shall remain suspended till demarcation work is completed and
attains finality. To carry out the demarcation, the Chief Secrelaries of the two States may
constitute a team of three suitable officers each within two weeks. The said teams may hold

their first meeting within one month.

(ii) The States of West Bengal and Odisha must ensure thatmining in all sand mining blocks

is undertaken strictly in accordance with the provisions of EI4 Noltification, 2006, MoEF

Notification dated ]5chanua1y, 2016 and the Sustainable Sand Mining Management
Guidelines, 2016. They must also ensure that no sand mining is permitted without due
compliance of Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 aswell as regulations governing clearances
by the Central Ground Water Authority. The District Administration must be held

accountable for any failure.

(iii) District Magistrates and Superintendents of Police, Balasore district in Odisha and
Paschim Medinapur, West Bengal, respectively, shall seize all sump pumps, other

machinery, tools, vehicles, etc. used for carrying out illegal sand mining.

(iv} Apart from instituting appropriate criminal proceedings against those carrying out illegal
mining, exemplary penalty shall be imposed against them by the concerned District
Magistrates within three months from today to cover the cost of restoration of environment

and to compensate the victims.



2.5

(v) The Chief Secretaries of the two States shall also get prepared jointly a detailed restoration
plan for river Subarnarekha and its viver beds for which a Committee of experts shall be
constituted from independent institutions, i.e., the CPCB, Indian School of Mines, Dhanbad
and the respective State Pollution Control Boards as members. Such constitution may take

place within one month.

(vi) The Expert Committee shall carry out detailed study and submif the restoration plan, as

far as may be practicable, within three months after its constitution.

(vii) The Committee shall also get the assessment done through Indian Council of Forestry
Research and Education, Dehradun of the ecological damage on account of illegal mining
by incorporating the following components:

(a) Cost of river bed material.

(b)Cost of ecological restoration.

(c) Net present value of the future ecosystem services foregone.

(viii)  The above steps may be facilitated by the Regional Office of the CPCB as nodal officer,

by coordinating with the Chief Secretaries of the two States.

(ix) The damage suffered by the inhabitants caused by the illegal mining may also be assessed
by the above Committee, which shall form a separate component of the Restoration Plan for
river Subarnarekha as per direction No. (v) above. Cost of restoration plan shall be
recovered as environmental compensation from the illegal miners, to be identified by the
District Magistrate. The component of the compensation in respect of damages suffered by
the inhabitants may be credited with District Legal Services Authority, The District
Legal Services Authority may disburse the same to the victims of illegal mining, after proper

identification.”

OA No. 4472016 in re: Mushtakeem vs MoEF&CC and others, Qrder dated 26.07.2019:

“20. It is made clear that pending further reports, the States must apply the compensation
regime as per principles specified in paragraph 56 of order dated05.04.2019.”

“56. Similar criteria may have to be taken into account for arriving at an approximate
scale of compensation. The compensation is to include not only the full value of the

illegally mined material but also cost of restoration of environment as well as cost of
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ecological services foregone forever. It should be deterrent so as nof to render such
illegal activity profitable. In Sudarsan Das Vs. State of West Bengal &Ors. (Supra), it
was held that full value of the-material, the cost of restoration and the NPV should
form part of the compensation to be recovered. There has also to be action against the
polluters and the erring officers. The vehicles or any other equipment used for illegal
mining are required (o be cownfiscated and to be released only on payment of atleast
50% of the showroom value as laid down in Original Application No.11(THC)/2012,
Threat to life arising out of coal mining in South Garo Hills District v. State of

Meghalaya &Ors. This scale can then apply for all States, as far as possible.”

OA No. 186/2016 in re: Satendra Pandey vs MoEF&CC and another, Order dated
13.09.2018:

“22.  For all these reasons, we direct that the procedure laid down in the impugned
Notification be brought in consonance and in accord with the directions passed in the
case of Deepak Kumar (supra) by (i) providing for EIA, EMP and therefore, Public
Consultation for all areas from3 to 25 ha falling under Category B-2 at par with
Category B-1 by SEAC/ SIEAA as well as for cluster situation wherever it is not
provided; (ii) Form-1M be made more comprehensive for areas of 0 to 5 ha by
dispensing with the requirement for Public Consultation to be evaluated by SEAC for
recommendation of grant EC by SEIAA instead of DEAC/DEIAA; (iii) if a cluster or an
individual lease size exceeds 5 ha the EIA/EMP be made applicable in the process of
grant of prior environmental clearance, (iv) EIA and/or EMP be prepared for the entire
cluster in terms of recommendation (supra} of the Guidelines for the purpose of
recommendations 6, 7 and 8 thereof: (v) revise the procedure to also incorporate
procedure with vespect to annual rate of replenishment and timeframe for
replenishment after mining closure in an area; (vi} the MoEF&CC to prepare
guidelines for caleulation of the cost of vestitution of damage caused to mined-out areas
along with the Net Present Value of Ecological Services forgone because of illegal or

unscientific mining. ”
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music, The same has ot vt been mstalled kandly informe where the hadper s

o and what is the futare progrosme in this repand.
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Annexure- VII

-

lille,“]'f]l”cs_(’f mecting of Oversight Committee under Chairmanship of

on’ble Justice (Retd.) Shri Rajes umar, Allahabad“High Court held on
dated 23.10.2019 at Circuit House, Prayagraj. in compliance of Hon’ble
NC_;T order dated 12.02.2019 in O.A. No. 670/2018, Atul Singh Chauhan vs.
Ministry of Environment & Forests, Govt. of India and others.

The attendance sheet of committec Members and stakeholders is enclosed.

Mining of sand and jts transportation in Pravagraj District:
T ————

The Mining Department, District Prayagraj has submitted the details of
the 21 Patias, giving the status as on the date. Perusal of the details fumished
reveals tha! in some of the cases, the Hon'ble High Court has quashed the
earlier order of the Authority and directed the Authority to pass the fresh order.
It is stared that in such cases,'?the notices have already been issued by.the
compsetent authority and the appropriate order wilt be passed very soon. In some
of the cases, the notices have already been issued to the persons whose Pattas
have not been got registered. The {inal order shall be passed after hearing the
concernad party. It has also been stated that in very few cases, matter is pending
before the Hon’ble High Court. It is stated that in 03 {thres) matters, there is anh
intzrim order of the Hon’ble High Court not to take coercive measures. In such
cases, lhe Department is going to [ile the counter affidavit and will make effort
to get the interim order vacated. The District Magistrate, Prayagraj states that all
the maiters are being expedited and the effort is to dispose of the matter
expeditiously as early as possible. Since a huge revenue is involved in the

matier, it 1s expected from the Authorities to take the final decision in the matter.
at an early date.

From the details submitted by the Mining Departrnent, District Prayagraj

it appears that the Authority has acted positively and has made a sincere effort

Ry
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to check the illegal mining of sand, particularly from the river bed. Further,
they are in a process to settle dowi the mining leases (Pattas) in accordarice o

the law so that there may not be any illpgal' mining as well as any revenue loss.

- . - - - L] !
Mining of sand in Kaushambi District:

Shri R.P. Singh, Mine Officer, District Kaushambi is present. He submitted a
Chart of 18 persons to whom the Patia has been allotied during the year 2018-
19, The total allotment was to 18 persoﬁs. He has given the details that out 18
allotments, 08 allotments have been cancelled due to the non-deposit of the
instalment. In the case of the remaining 10 cases, he has issued the recovery
notices to the 09 (nine) defaulters, From the perusal of chart, it appears that
recovery notices have been issued on 23/25.09.2019. Almost a month has
lapsed but it appears that no coercive action has been taken. D.M. Kaushambi is
directed to look into the matter. e may also inform that what step has been
tanen in those cases where the a}}otmeht has been cancelled, Provide the correct

status.

Silica sand mining:

It is informed that there are 83 silica sand washing
plants in Shankargarh area, district Prayagraj, which i1s known as ‘silica sand
rich area’. It is stated that in pursuance of the order of the NGT, the survey was
made at the site of 83 silica sand washing plants. Out of them, 12 silica sand
washing plants were found in order, having permission from the U.P. Pollution
Contro! Board and have registration with the various departments, namely, GST
etc. for carrying on the business. In rest of the 71 cases, it was found that they
were runaing the washing plants and purchasin;g silica sand without any
clearance from U.P. Pollution Control Board and also did not possess any
registration under the GST and other Acts. However, it was found that although’
the 12 washing plants have a tube well and are extracting ground water but do
not have a licence from Central Ground Water Authority (CGWA). Another 71

washing plants, who have no regisiration under the GST and other Acts, do not

2
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have a permisson from CGWA. The officer of the U.P. Pollution Control Board
states that 7] units do not possess any licence under the GST, Pollution Conirol
etc. and accordingly such units (71 in nﬁmber) have been sealed and rest of
them i.e. 12 units were permitted to obtain registration under tﬁc CGWA. Itis
informed that the units found running without registration have been sealed and
subjected to penalty/environmental compensation. However, it is admitted that

the units have been sealed and penaity has been levied ex-parte.

It is further informed that some of the units have the mining Pattas and
some of the units do not possess mining Pattas and are purchasing silica sand
from the miners. R.O. U.P. Pollution Control Board is directed to give the
complete details that how many mining leases have been granted and to whom
and what is the current status of the units involved in the washing of the silica
sand in the entire area of Shankargarh. The details may be provided within one
month. Committee is of the view that the Units which have been sealed and
penalty has been levied must bé given opportunity (Post hearing) to put their
cases.

A copy of these minutes may be provide to District Magistrate, Prayagraj,
District Magistrate, Kaushambi, R.O. U.P. Pollution Control Board, Prayagraj/

Kaushambi.

Q A e
¢l usgég?{ajes Kumar)
Chairman

Oversight Committee, NGT New Delhi
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Annexure- VIII

?hﬂ,ﬁi“me# of meeting of Drversipht Cunimities ander Chairmansiip of
fon' ble Jugtion tﬂi‘!d.j& Shei RBajes Kusiar, Adlahn b High é‘[i'lif't l-iﬂiﬂ -
dQMd D& 012020 at Clecuil Hudst, Pruyagra) in camphiange of |.nﬂﬁ-|;;ig
NGT grder dated 29.8.2018 in O M. Iﬁd.f!lill& Asbwant Kumar ‘[i'm_hm,e.
ve. Upion of [ndis and cihiers nad order dated 12022039 in (LA, i"ﬁ%u:f
5T0VI0LE, Atul Singh Chauhan ¥5 sdinistey of Environment & I pesiTs,

Gowt, of Dndia wnd of fieEs.

The athenduntd sheet of comnmittee Wem bers aud stakeholders 18 pmchosed.

Mining of sand in District Pravigrai; |1 sespect of Patsa T 1,2 ond
it 3¢ informed that the Patia has been cangelled o8 secount of non-piymant of
dues by the lease-holdors. Agina? the prder o[ the cancellition, Te pariies have
aone lo Hon'ble Hial Court in g wril petiton wherei i the order ol e Lyt
Kfagisiiale ks heen quashed on the gromsd Lt e notice his oot fecn |
by the onpetem authaziiy, i pUSEINGE of which the impagres! bl atiaon
ardes weas passad by tha [2.51, Thi Hon'kle High Coud bas [arther dhozcied (he
District Magisirats (0 pa-hgar the MNIET. [i purseanee therent, Hie markes P
heen re-hedrd anil wide erder dated IOA2201Y al] the thzee Fatlos b heen
e, However, Shr Anjaai Kucnar. Senior Mines €ffcer SEISS that till

patice Tras nol ben e 1 them, {0 3 query being made
he procesding 07 cinoell
R hag not been pespad
nee Jactor of

CiLneg
dnte, the recovery
that buth ihe peeovery
s IETALE praceedings anil vehert the amod
igy reapect of the arounts dué wnd why they have ®
the arder, he suhmitted that gnder the Rules the poci
an the capcellation af the ease, withoat canceflation ul the

isped. Sinee they are ned Javing the Rales 3 present
piot be pmdm;etﬁ before thé Cpeate Thesefore, this sz coanol b A
b pxamined on the rsext date. However, the o eE directs che
jgspe the TECUNCLY wotipe/RE withi & pariod of no
bemited thal 0 &3¢ i the nen-depasit and
jsion for the yposition of inperest 4

Aljon EE P

procecting anif ¢
it wias due whiy
afjed for the £3
er ¢oulil only hie ireuad
lagse tie RO conid
s the Bubes couli

i be

fiito ad ey
autkornty sopcemed 0
week, Shri Anjoni Kumar st
depositing it b Hieme, thete i% & pEOV

ir

g
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A ks woy b femar Beidet 1z et 1 pay tha ammaunt dus
£ 1875
In respect of Palin sg, F i Dasaur of 0L, Guptx & Soreé, e geied s
atpougi [ bigier has depsiied the eugpest miney but ks ol some Ferward
i cuscatze the leass devd and, therafies, e lease has nol besn Spatised. Tro
e b depocited 50 oF e SAMES: Money i & &um‘m}!,!'ﬁﬂﬂ,ﬂfm’n He
grzted that €.L. Gupia & Sgom has ekl o lenac nt Semc, Bara Fr the pericd
17.03.2318 0 26.02. 200 nral the present |sass in For Bilore, Bora. He swasd
chay C.L. Cupta & Sons 15 7100 inlefestid in e exepulian uf this lepse deed wid
sequested thae 73% degusised Moy EY e gdjustoil with the dees ol wwersr
Pucts al Sernri, Bara. [r 35 infored el U peusst aof the party bus bDeen
pejected . O o query being made wheer e B in Faveoue of wits . Chaapia
& Sans has boen cancelled finally an assound of nop-swesation of e s
Zopd, hue submztied that as rpesi fie erdar bins biean pansed in thiz regard aad the
matiar 14 under consideraiion. The {larm wiew That the Tradi was
besr granted for e period 27022018 m 260220
bpen setted, O agesun of na-setement of Parta, the exchequer & sulTritg »
substaridnl foge, In cuse if the Gnal decision wonid have

and tie procecding for the re-settlenient of tha Patta cinld hawe b saared, the
evemue loss could he avoided. Plonwover, B8
e peed il expeditously, ws earky a8 phssibyie, 5o

LTLiad.

184, prer anmuni, 240
alpog wilh Hee ipbeees

spige 13 ol the
T3, The Patin Las nol $0%

Been laken siuch eatiier

expacted frum (he concernes
puthority to do s she Pann
may be zeltled and the exehequer Moy STEIT mettirng Ui ey
In respoct of Patis Mo, 4, i Is gtatest that this Doy ol Senarh, Hara b
been allomed to M CL. Gupta & Sons for the perigd 27T020GLE Lo
36 022023, 1t appears that the lease holder bog not deposited the reguisile
amount ond requested that the amaunt v s L5400, depusited aguimsl
Parz Mo, 3 may b adjusted with the ameouz due. Skt Anjam Kumar, ST
wfines (Hhicer stuted That the [isiret Magistrale has rejected such vequest, He
fuither sabiiised that oguinst the recovery and for the request of e-sureey of
flie plot, the perly has gone (o the Hon'ble High Cout in o Wrid Patition
W 2533 of 2019, which hes been dispoged of wide wraer diared 035 08T
weiily dipection fo the District Mugastrate [0 decide tre Tepresenlution of Tie party
[n view of the letier of the Director, Lucknonw, the process af the sure i going
on and on the receipt of the report the final vrder shiall pe passerl. 6 15 expauned
that the steps may be tuken expeditiously. In the present case also, the Paua s
for the peried 27.02.2018 10 96 02.300% and the money (5 sutsiandg AL
the party and no forther amouet has been deposied by the pacty, CAUSING

2
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revenae loss, Therefore, it 5 pecpuasted that lhe nesimeary Twul onder may be

passed expeditiously.
of Para No. § I favorr af Ms, Friends Croup of Buiiders 4

I respest , .
Dewelopers, it is ststed th the patter 15 pending beiore the Hoo'ble Fhgh Coun
i the Writ Pesition Mo 21372 of 2019 whermin 2 interim order bas been

ve mieasunes. [n his case. e atghed that the

caed for not laking any cogrel

pre
countey aflidavit has been fited.
favour of M's Smits Enterprises, it stated

i respect of Parta Seo. 7
that cat necouns of noty deposit of the masey. the bid has bzen ponoelhad and the
furfaiteg). Lot the concermed deparment may re-aeshon

earpes! mangy haa been

ire Kharsd and get it settled as early 85 possiple.
voyr of Mo 8.5, Brathers & o t1is stated
eunl i the Wnt Pontton

Iy sespect of Patis No. 8 in {2
that the matter is peRding before she Hon'oie High L
N 23924 of 2019, wherein an interim order has been paxsed for nut 1aking any
cueecive nteasures. In this case also, he stted thitt the counter affidavit has been

filed.
In respect of Patta Ne 9 in favour of M. Sakshi Construction Company
at Jagdishpue, Bans, he siated that the toase desd could not he excouted for wan
¢ clearance fram the ¢nvironment. Cleantace from L
tofore SEIAA. e stated that the lease will he ex

e from the environment'SEFAA. In the prasent case
2018 (o 26,07 2023 1t infortenate that all dste, e e

It the revenat 15 ssifering, Vhe Comempitee

e envitopmeal 15 pending
eouted on reveipt of the
alsi, the bense

clearanc
penod is from 2702,
hiss not heen finalised with the resu
nesticn that the matter is peading since long amlb on whos

pot going Ine the 4
degartment may make

part there s negligeace or jatches. L2t the concecned
sineers offorts to pet the matter expedited.
No. 10 in tavour of Més.Shanti Constrution Company,

In respect of Patta
Shri V.S. Dubey, ADM {Admn,) states that the matter has heen decided by

Director, Mines and the area of the Patta has been reduced. Now the office will
proceed in compliance of the arder and shalt report the subsequent proceedings

to this Committee,
In respect of Patta No. 1] in favour of Shri Udat Pratap Singh a Kangass.

Bary, he stated that the matter is pending before the Hon ' ble High Coun
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pratra Now 12 if Tespee af Bhil Ajay Lal or Dewaria. Dilkar &
pd that Uevernment vide vrder dated 6 10.20LF o
el in wiew of the environsnent cleararge and harther
gmount deposited eariier shall b adjusted widh
hat (b Tecessiyy Botion will be mken i

[ pespiecs of P2
Iradatgang, Bard. T s3nt

reduest ihe quantity af s
ter thet the

dipapted IR the ™t ‘ .
the aepouilt dus, BHe gubmisted 1
aooprdanse with Hiss

[y reapest af Paktd ™o
feniliva & Kalinjard Karch
marL.

hrestion given B tlye g Emmeant.
11 in fawonr of M Saleshi Conmerection Company
haqa, he srored that the master is pendig

ul Palpur. ]
sfares the Hoo 'hie High &
a Mg, [4 @ v
rig preindisgg

Jin respect of Feft evar mf Shri Surendra Kumar ot Baswas.
Karehhina, e stpted thal 1he TElte pefore Tie Hon“bls Hhgh Cou,

5 in favawr of ¥ Vinay Foumar Shambiuned ol
tepse dewd conhd net be sxecated

In peapsect of Prita No. ]
Froun Sve SPwipoTmeEnt i

Mohabbatgani, Karchhang, he stacd that the

far want of cleerance oo Lhe eqvironment Clearincs

pending before SELAA. He stated that the leass will ke executed om Teoipt of

the ¢learance ftom tha sqvironrentSELA A

peziod i [hom AT 02,2018 1o 2H0L202D. L is un [eriun
4 the rpenae (5 suffering.

sinee long and o whinse

hes net been finelised with e ress
iate the question thas the mati=t is pendig
oty miske

iz negligence or loiches. Lat the coneemizd departmea

In the present case e, the leaes
atr Trast 1L date e fease
The Commitis o

nel. QoI

pirt thery
sincers elforts oo get the matler expedied.
L6 in favour of 205 R Constoustion at wadauka,

Mipkpur & Mahewapatt { Prschimi, Karchhan. he stated that the lease doed
he exeented for want of clarnce fram the enviramment, Tlearanze
nvirongment 15 pending before BEIAA He stated that since he pary
o capce!led, ineretore the pany T
Liisted party cannot be
aribl mwenined. 11

in respect of Paima No,

conld o

from the e
has taken another Parta and the lease has bes
been Blacklisted and in view of e Rules the bhac
allowed Tor any other lease, However, the neeesgary order 15
expected from the authority congerned o pass the order expeditioushy.

preferably within s period of one ranth,
17 in Gwour of Mis Abbay Enberprises ol
i iz sjated that the makier is nenthing

[ respect of Patta No.
20119, wherein

Jahanpivabed Madhopur Arail, Karchhana,
hefore the Hon'ble High Court in the Writ Petition N 23944 ol
oercive measurss. in this

an interim order has been passed for not taking any <
case, he stated that action is being taken 10 file the cournter affidavit.
4 ‘\

Fa
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In W{ of Fafia Mo a3 in favour of bz, Felaani=h 1}3}7’3 Hanldine
nagserial Supplier & Camrastor el MEmapar Sodar, he seaied g BT, hos .
saed,

ta Na t® in Favoor of M. BManist Qi Buibdiog
arrcbae AL Azeaanl Khur, Zadar, be ostated thal o

I rasp{;fi af DPac
v the lease has been cancelied and the

Wlaterial Snppler & Lo
apeount of pon-deposit oF tha mens
ted. Lot the Sepuriment muyx w0l o fresh lease o

earmmst money has been iz

murly as possible.
30 jn Bwonr of Bls Laxent Constructus

fn respeit of Tatta Mo,
Sadar, by stared thot the jeiss desd could ot be

Phulwa, Bisauna Jonbeal,
o, the eovironment. Clearanes from the

pxecied for want of clearance L

ernvironment is pending hefice SEIAL. Fe stared that the lease will be eserusd
on receipt of the clenrmes from e prvirpminestf A ELAL . [n She present cone
also, the lease perind i from 27022058 to 26022053 I i unforunate il 1l
date, the lease has not basn finalsed adth th

The Commiliee is not geing into the question that the pratter is pending, sincs
long and om whose part there is negligeade o Jarchizs, Lei e concersd
depurtmmet may make Sinoore effoeis do get the mater expadited.

w resuil the revenus 3 subfenng.

In pespect of Paga Mo 21 i favour of Smi Sumia Mashad w Adempar
stated ihnl

{hdadaripur) to Swliyzper, Sadar, 1 is stuted thist, O is periding. He
the Patta has bren cancelled, Lot the fresh Patta be re-setiled s sarly us possilie
aller fallowing the proper procedine.

i District Kaushumbiz

Mining of sand
A datailed chart of e statas of 2§ Paitas has heen given.
b respect of Pata Mos, 1, 2, 3 and 4 it favour of Rishab Herbal, Harsh

Enterprises, Smt. Kesharl Nundan Singh & Skri Manish Ofha, 1 is siated 1t
L]

they are allotied the Panas and the parties have deposited the gequisie amaunt
af duted chegques, Shro B

andl far the outstanding dues they have given the pa
Sirypeh, dings Officer states their post danzd chegues have been secoptsd ar the
instructions rom the Directorate of Mimnes,

In respect of Pagta No, 3 in fixvour of Bharat Earth Movers, he siated thal
for non-payment of the putstanding duss, the notice for the canceltation of the
legse deed has been issued. The proceedings for the cancellation of the lease
will be taken shorily. Let the proceedings may be concluded at an earliest.

5
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In respect of Fama Mos. 4, .'.’_ B ang g gp Tawvauy qf Bunear [nieg-
; developwrs Pl Lk, Sai Cuns!m::tmn;, MU Balaji s L—'*f:mpaum. . Eﬁaﬁ;ﬂ.
: Entsrprizes, i ix stagen heie Puttas hive bong eancelled by rhe Hs;n“i; l{‘ N{.IF
, The furher procesdlng for the recovery of the amount iy offing ana mazy Litcely
! 0 B cone Joded very soen.

In rexpect of Paitn Mo, 1 in favour of Rajesh Entérpcisss, he staned thar
for noo-payment of the oistsnding dues, the petes for she cancellutian o the
leaze deed fns hewt issued. The peoccedings f

will be taken shertly, Lt the

OF e canceliatian of i ladsas
g

scoseerdiNgs neay ke concluded ar an B fest
In rezpect of Pata No. 11 in favour of S Sazpal Singh, b stased thar i
pursuance of she opdor of the Hoa'ble Bigh Conr dated
i bees issy

QALE 2065, nacjow Tan
A [or re-hearing, The mager §s a1l pending. Lel the majer he
cpedited at an sapliest,

I respect of Patta Mes. 12, 13, 14, 15 2nd L6 in favonr uf Bhii Sayyed
Sahil, KK, Associstes, Shei Abdal Somad

Sharma, he stated that fe origingl le

. Ebrieneng Gupta and She Faizaly
Patta s hesn pu tor ee

s deed has been cannelled, Thercaler, (e

unetio. However, no bidder has corne Forwend. [ ic

stated that within o day or pao, action for another publication Tor e se-wuctivn
anl g-tender shall be mken.

B respect of Pasta Mo, [7 in Fvour of s RoA, & wona, he stated tha for
non-payitient of the ngtstanding dues, the nidice for the cancellotion of the b
deed fas been Gssued, The proceedings for the cancellation of the lease wil] he

taken shontly, Let the proceedings may be concluded ot an earliost

In respect of Fatta Mo, 18 jn favour of Siml. Sukets MNishad, he statzd tha
the Patta has been cancelled, However, iz party has gone o g

1 S
Government in revision. The cevisiomal suthority has direeted o re-near e
Py,

In respect of Patbe Nog, 19 and 20 in favour of Mis Beirang Traders and
Shri Shesh Narain Karwaria, he sented that these gre recently settled Paims,
there is no outstanding dues against these two lsase-holders,

Shri Awal Stogh Chauhan, petitioner before the Hon'hle NGT made

various subenissions, namely, that the Patts has been made on the stream of he
river and, therefore, the probiem in the allocment had arisen and resulting in
ilegal mining and revenwe Joss, He submitted that the illegal mining by boats is

& .
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sitlt going on. He produced soas of the lates phowprapls in this regapd “Vir
Atuf Siagh Chachan #les eis writien submission, | writing, including #l8 the
pvidences 1o demonsirute thak {he iliegal manng is milf going on Copn of the
submisgions aay be served Upat the concerned Sirl Anjuni Kemnw. Senior
aines Officer, Prysgrj. He i dlmeted o give reply e ench and every
ohjesrice within 07 (seven} dnys. He may jook into the claim of the petusoner
tiat Hozal mining w4 stilf going 0f.

wer states that sale of sand from sezed mock

Shei Atud Singh Chauhan furth
nirg He gubmined tsat what is avrually happening 5
the illepally muned s=nd and

/s causing the Ulegal m:
d is being substiuted by

that the seized stock of san
the szad of the seintd 1W<k remains the swwe and in this regasd large s<ale

iflegal setvities sre going ¢a the part of the pfficers anad traders, Let 2 detarls o1
srock soized and i disposal of such sind be peovided withr (D Hen) dirs

He submitted that direction e igsued that the order of sucton of sueh
seized sand should be subject 10 the upproval of the Director. Mines The
Comemitiee eannot poss such asder. 1f the petitiore desires, he can apprasch the

Director, Mines in this rogarnd.
Cammittee vongidered the subenisaions of 30 Atul Singh Chaupan. From
1t of the Director, it appears thul gama foce
there is an ceTor i the survey, preparazion of map and carving out the Batus R
steeam of the fver 'Yamuns' whieh s ot permiszble in faw
quiry and i it i+ found true thal the

the pvidence on record and the repo

mining, in water
It requires a deep en Pama has been cursal
aut in water stresd,

the pecessary strict setion nas Bo taken agnst the

afficer(s) concerned.
It sppears thol everything is 100 goang on well in Pravagrg L ol sl
A1 Paztas have been settled tor muning,

Pattas which have been carved out, oaly
for the pesiod 27.02.2018 10 26.02.2023. The rensens bekird non-settlement of
other Pattas are not known, Even 21 Pattas which have beet auctioned are nof

shove. Due to nen-finalission of Patta, the

Lised, for the reasons stated
evionug, who shall be Sabbe for revenus

yet fina
foss of r

Government has suffered a huge
joss, 15 the matter of enquiry.

at each und every sia
re bemg made tooexX

ge action 1% very show . Prima
adile the

I appears
P
The 1/ legitl

facie, it appears that no sivcere efforts a
procecdings. The officers are not adle to check the illegal mining
mining by the unauthogised person without kotding the Jegal Paa and by the

7
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snauthorised parsons from the slream of the water is continuausly going on
which is appasent from the photogrepls produced by Shri Atul Singh Clranbhsr
ery is very slow. Till date. no amournt kus been recovered

The process of recov
i a recovery preceeding.
Shri Atul Singh Chauhuan further subaritied that hondred of tucks feadad
with the sand ace being transported without the proper Rawsans and i i
regard everydsy 24 hours monitering are neither being dore by the Mo
officers nor by the Police officers It appeats thas some kind of collusion i«
going ot Recently, n a raicd by the District Magtstiate and SSP hundreds of
trucks loaded with ilfegally mined sand, which were being ransyorted without '

Rawanna, were seized. The newspaper cutting s enclosed fherewtth.
R

Upon the matwerial o record, the Committee is of the wiew that ¢

officers who wre resporsible for checking the ilegal mining and sethog the
acting bonafiely, honestly and

Patty amd expediting the proceedings are rot
sincerely. The matter needs deep enquiry and the persons who ar Teld

responsible shatl be punished.
In viww of the ahave, the Commites advises that s deep enquimy may e
made by fair and honest ageney, 1 possibie hy C.B..

The situation of Kaushambi is also not good. The process ol fecavery w
amourt has been recovered in a recovery proveeding. A

very slow, Till date, no &
decp enquiry is required to he made in case of Kaushambi also.
The next meeting will be held on 7 February, 2020 ot Cireuit House,

Prayagraj at 11.00 AM.

Y oae
(ustice Rajes Kumao)

Chatrman

Oversight Committes, NOT New Dedh

Seansed by CamSeanner
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Annexure- IX

Meeting No.

MINUTES OF MEETING OF THE OVERSIGHT COMMITTEE, NGT UP
LUCKNOW,

HELD ON 29.01.2020 AT 11-00 A.M IN THE OFFICE OF THE COMMITTEE

(ENVIRONMENT DIRECTORATE, VINEET KHAND, GOMTI NAGAR,
LUCKNOW)

kR

Present: Hon’ble Mr Justice S.K.Singh, Chairman

Hon’ble Dr Anup Chandra Pandey, Member
Other dignitaries present:

1. Shri Anurag Yadav, Secretary, Urban Development, Govt of UP,
9415285554, E-mail secud18@gmail.com

2.  Shri Ashok K. Tiwari, ChiefEnv Officer, UPPCB, Lucknow,
7839892014, E-mail: ceol@uppcb.com

3. Shri Atulesh Yadav, EE, UPPCB, Lucknow, 7839895675, E-mail:
ceo7@uppeb.com

4.  Sri Manoj Pandey, Dy Secretary, UPSLSA, 9415342396, E-mail:

upsla@up.nic.in

Meeting was held as scheduled.

Various issues as pointed out in the orders of Hon’ble National Green Tribunal
dated 21.10.2019, passed in QA No. 670/2018 in re: Atul Singh Chauhan versus
MoEFCC and others, discussed and status of the action taken by the concerned

authorities in compliance of the orders reviewed.

Pointwise decisions taken by the Committee in the matter are as follows: .

Sl Issues/points of Decisions taken by the Committee
No discussion
1 | Environment Monitoring It has been mentioned that so far no
Cell Environment Monitoring Cell has been set up
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in the office of Chief Secretary. It was
directed that the same may be set up
immediately and work be starfed.

Action Plans to be
submitted by all the
States to CPCB latest by
31.10.2018 and executed
in the outer deadline of
31.12.2019 which were
be overseen by the
Principal Secretaries of
Urban and Rural
Development
Departments of the
State.

It is informed that Action plans, as directed by
the Hon’ble NGT, have been submitted within
the time stipulated.

The State should have
Monitoring Committees
headed by the Secretary,
Urban Development
Department with the
Secretary of
Environment
Department as Members
and CPCB and State
Pollution Control Boards
(SPCBs) assisting the
Committees.

This has been done as per directions of
Hon’ble NGT.

They  should  have
interaction with the local
bodies once In two
weeks.

Local bodies are to
furnish their reports to
State Commuttees twice a
month.

The State Committees

may take a call on

It was mentioned that reports of meeting are
uploaded on portal.
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technical and policy
issues.

Instead of  every

local body
separately  floating
tenders, the standardized
technical specifications
be involved and adopted.

Best practices may be
adopted, including
setting up of Control
Rooms where citizens
can upload photos of
garbage which may be
locked into by the
specified representatives
of local bodies, at local
level as well as State
level.

It was directed that
mechanism be evolved
for citizens to receive
and give information.

Collection and Transport standards are being
involved and adopted.

Setting up of Control Rooms, etcbe ensured
within the next three weeks and compliance
report be submitted to the Committee.

CCTYV cameras be
installed at dumping -
sites.

It is assured that CCTV cameras will be
installed at every dumping site within three
months.

GPS be installed in
garbage collection vans.
This may be monitored
appropriately.

This is being done. It is informed that
installation of GPS in 17 Nagar Nigams would
be completed by March, 2020.

Three model towns,
three model villages and
three model cities.

So far as three model towns and three model
villages are concerned, it was mentioned that
the work has started in two model towns,
namely, Newari and Burhana, where 100
percent collection, segregation and processing
of MSW is taking place. The work of three
model villages will be started very soon. As
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regards three model cities, the work has
started in Mathura, Lucknow and Varanasi.

As far as the portal is concerned, so far only blank formats have been uploaded
on the portal. No data is available. It may be ensured that the data from all the districts
in all the formats are uploaded in time.

Reports of District Level Committees under District Magistrates, District Level
Committees under Commissioners and State Level Committees have not been
uploaded. Let reports be immediately uploaded and the directions of Hon’ble NGT
contained in the order dated 10.01.2020 be complied.

Principal Secretary Housing, DRM (NR), Defence Estate Officer, Lucknow and
Director Mandi Parishad be requested to participate in the next meeting.

Let the decisions taken in the meeting as above be communicated to all

concerned for compliance.

(Dr Anup Chandra Pandey) (Justice S.K.Singh)
Member, Oversight Committee Chairman, Oversight Committee

January 29, 2020
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Annexure- XI

Meeting No.

MINUTES OF MEETING OF THE OVERSIGHT COMMITTEE., NGT UP
LUCKNOW,
HELD ON 02.03.2020 AT 11-00 A.M IN THE OFFICE OF THE COMMITTEE
(ENVIRONMENT DIRECTORATE, VINEET KHAND. GOMTI NAGAR,

LUCKNOW)

ok ok

Present: Hon’ble Mr Justice S.K.Singh, Chairman
Hon’ble Dr Anup Chandra Pandey, Member

Other dignitaries present:

1. Shri Anurag Yadav, Secretary, Urban Development, Govt of UP, 9415285554, E-mail
secud 1 8@gmail.com
2. Shri Ashish Tiwari, Member Secretary, UPPCB, Lucknow.

Meeting was held as scheduled.

We discussed and considered the compliance of the order dated 21.10.2019, passed in
OA No. 670 of 2018 in re: Atul Singh Chauhan versus Ministry of Environment, Forest and

Climate Change and others.

Pointwise decisions/proposals taken by the Committee are as follows:

Sl. No. Points of Discussion Decision taken by the committee

1. Provision for office chambers | Hon’ble NGT vide order dated 2[.10.2019 had
and Secretariat for Chairman | directed the State Government to provide
and Members of the Oversight | Secretariat of the Oversight Committee in the
Committee. premises of Directorate of Environment,
Government of UP alongwith Conference Room
etc. Member Secretary, UPPCB informs that
first floor of the building of Directorate of
Environment was earmarked for the office
accommodation of Oversight Committee in the
previous year, but due to financial constraints, its
furnishing and repair could not be completed. He
further informs that some budget has now been
sanctioned and work has been allotted to C&DS
and the concerned constructing agency has been
directed to complete the work before the end of
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this financial year.  Director-cum-Member
Secretary, UPPCB shall ensure that furnishing
and repair work, as required, is complete by the
end of this financial year, subject to availability
of rest of the fitnds.

Provisionally the State Government has provided
accommodation on the ground floor for
chambers and office of the Oversight Committee
with furniture and computers etc.

Working hours, holidays and
other service conditions and
disciplinary provisions for the
officers/staff

Hon’ble NGT has constituted the Oversight
Committee to comply with the orders passed by
it from time to time. Member Secretary, UPPCB
has suggested that the working hours, working
days and holidays as are applicable in the State
Government should be adopted and made
applicable for the office of Oversight Committee.
We resolve accordingly subject to the condition
that PPS shall ensure monitoring of office work,
if required, even in holidays till the
appointment/engagement of Administrative
Officer to run the office of Committee, as per
orders of Hon’ble NGT.

Engagement of  Member
Technical

Member Technical has not been engaged till
date. Direction of Hon’ble NGT was to engage
a ‘technical’ member in consultation with the
Chief Secretary, Uttar Pradesh. ‘Consultation’
includes active discussion, exchange of views,
active participation, positive assertion and
preparation of panel in concurrence with all
Chief Secretary, UP was previously informed but
it is intimated that due to pre-engagement in
administrative work, he was unable to attend the
meeting. Member Secretary, UPPCB may
prepare a panel of names as per eligibility criteria
after discussion with Chief Secretary, UP and
submit the same to the Commitiee. After that,
Chief Secretary, UP is requested to participate in
the meeting on the date, time and place suitable
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to him so that the matter may be finalised as early
as possible for proper and smooth functioning of
the Committee.

We resoive accordingly.

Engagement of support
Professionals/ Senior Research
Fellows and other staff for each
Committee Member as per
orders of Hon NGT

UPPCB has provided one SRF from the field of
Environment, namely, Ms Urvashi Sharma. Two
more candidates Dr Dhananjay Kumar and Dr
Namita Gupta were interviewed for engagement
as SRF from the field of Environment and found
suitable for the job. It was suggested by Member
Secretary, UPPCB that both Dr Dhananjay
Kumar and Dr Namita Gupta be also engaged for
proper functioning of the Committee. We

resolve accordingly.

Secretarial staff, which will
include Accountant,
Administrative  Officer and
other office staff as per order
laid at point No. B

Some of the staff has been provided by the
UPPCB. For rest ofthe staff, it has been assured
by Member Secretary, UPPCB that the same
would be provided as per requirement of the
Committee.

Shri Laxmi Narain Soni (for short, L.N.Soni),
who retired as Joint Registrar/P8 in Allahabad
High Court, attached with many Senior Judges of
the Court, had also éxperience of working as PPS
with Mr Justice DP Singh, Chairman of previous
Monitoring Committee, has been engaged
provisionally as Principal Private Secretary to
Chairman. He is working as such since
08.11.2019. Similarly, Shri Adesh Narain Bajpai
(for short, AN.Bajpai), who retired as Joint
PPS/JointRegistrar-cum-PS  from  Allahabad
High Court and worked with so many Senior
Judges of the Court, has been provisionally
engaged as PPS to Member Committee since
30.01.2020. They both have been engaged
provisionally for proper functioning of Oversight
Committee. We are of the view that in view of
working experience of Shri L.N.Soni and Shr
iA.N.Bajpai as above and having regard to fact
that compliance ofthe orders of Hon’ble NGT is
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to be ensured and reports are to be submitted to
Hon NGT in time, their engagement as PPS is
expedient. We accordingly resolve that they
should be engaged to work with the Oversight
Committee.

So far as remuneration/honorarium to be paid to
both the PPS is concerned, Shri L.N.Soni
informed that they should be paid fixed amount
of Rs.75000/- per month, as was being paid to
him during the tenure of previous Monitoring
Committee, headed by Mr Justice DP Singh, but
we don’t find it justifiable and are of the view
that both the PPS should be paid
remuneration/honorarium, as is paid to retired
Government servants i.e. last pay drawn minus
pension + DA and other admissible allowances,
as agreed by Secretary, Urban Development and
Member Secretary, UPPCB. This being the
policy of State Government, we resolve
accordingly.

Engagement of one PPS for Member Technical
will be considered later on at appropriate time.

As regards the engagement of an Accountant and
Administrative Officer, Member Secretary,
UPPCB has informed that the matter has been
referred to the State Government. However, in
the meantime, Member Secretary, UPPCB shall
ensure to provide adequate staff to look after
urgent work of the Committee.

Logistic support to Oversight
Committee

Logistic support is being provided to Oversight
Committee. Member Secretary, UPPCB states
that in case of further need, logistic support as
required will be provided to the Committee
immediately.
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7. Dress code and Identity card for | Considered.
officers working in Oversight
Committee. Resolved that the officers/officials working in

Oversight Committee should come in suitable
formal attire.

8. Requirement of computer | Itis informed that one official has been engaged
expert for creating web portal & | as computer expert for creating web portal and
uploading required | uploading required information of the
information. Committee and he is already working.

9. Any other point with the | Decisions taken by the Committee on points as

permission of Chair, which may | enumerated below, are as under:
be necessary for compliance of
the orders of Hon NGT.

(a) | Arrangement of Proper Internet | We are informed that steps for making suitable
Connection and Wi-Fi facility. arrangement of internet connection and Wi-Fi

facility are being taken.

(b) | Arrangement of  Desktops, | It is informed that desktops, etc as per demand
Printer, Scanner Furniture & |made by the Committee have already been
other suitable working facilities | provided. We have considered the fact that some

-| for the staff. more SRFs are to be engaged in future and in
order to ensure timely preparation of reports by
the Committee, some more desktops with
printers or connectivity of two desktops with one
printer would be required. Member Secretary,
UPPCB assures that in case of further
requirement of desktops etc., the same will be
provided.

(c) Initiation of Internship | The Committee is of the view that for technical

programme in the field of Law
and Environment Pollution.

work, some internship programme in the field of
law and environment pollution should be
initiated and applications from students doing




o6

research work in the field of
environment/environmental law should be
invited to provide them an opportunity to do
internship and for that, they should apply in the
format attached. Secretary, Urban Development
and Member Secretary, UPPCB are also of the
same view. Member Secretary, UPPCB informs
that publication in this regard in Hindi and
English Dailies of wide circulation has been
made.

We resolve accordingly.

(d

Ancillary matters, if any.

(i) We are of the view that details of
furniture and computer etc, which have been
provided to Oversight Committee should be
maintained in Stock Register. We accordingly
resolve that PPS to Chairman and PPS to
Member Administration will direct one of the
officials working under them to prepare Stock
Register and made relevant entries with regard to
ecach and every item provided to Oversight
Committee serialwise. A list of such items be
also prepared separately and sent to the office of
UPPCB,

(ii) We are also of the view that supervision
of the work of officials working in the
Committee should be ensured. Shri L.N.Soni
and Shri A.N.Bajpai will supervise the work and
ensure the punctuality of the officials, sanction
leave and report the matter to the Committee in
case of'any misconduct.

(iii) It is suggested that minimum eligibility
criteria and remuneration/honorarium, which is
applicable to MTS, Office Assistant, JRF/SRF
and Support Professionals from the field of Law,
which is applicable in NGT, should be made
applicable to the office of Oversight Comntittee.
In this regard, notifications dated 23.09.2019,
10.01.2020 and 22.01.2020 have been brought to
our notice, which are available in website of
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NGT, annexed herewith as Annexures A, B and
C. Secretary, Urban Development states that
similar eligibility criteria are also applicable in
the State of UP with regard to MTS.

The work of the Oversight Committee is to
download the orders of Hon’ble NGT, send them
to the authorities concerned, call for the reports
from the State authorities, ROs of UPPCRB,
CPCB etc, compile datas and after that prepare a
draft on the direction of the Committee to submit
final reports to Hon’ble NGT. The work of the
officials of Oversight Committee cannot be
compared with skilled or unskilled workers of a
factory or labourers/workers of brick kiln who
are engaged only to count the bricks or load and
upload them in trucks or take measurement of
weight, etc. Work of officials of the Committee
and work of Government officials should not be
compared with the work of factory workers
governed by labour laws. In light of above facts,
we are of the view that minimum eligibility
criteria and remuneration as applicable in NGT
with regard to MTS, support professionals from
the field of law and environment, provisionally
should be similar as provided in Annexures A, B
and C (also available in the website of NGT).
We hope and trust that Member Secretary,
UPPCB may find out a practical solution of all
things mentioned above as early as possible.

We resolve accordingly.

Let the decisions/resolutions of Oversight Committee as above be sent to
Chief Secretary, UP Government and Member Secretary, UPPCB for perusal and

necessary action.
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{(Dr Anup Chandra Pandey) (Justice S.K.Singh)
Member, Oversight Committee Chairman, Oversight
Committee

March 02, 2020
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Annexure-XII

MINUTES OF MEETING OF NGT OVERSIGHT COMMITTEE, UP LUCKNOW
NGT HELD ON 18.06.2020 AT 11-00 A.M (ORGANISED WITH THE HELP OF NIC)

THROUGH VIDEO-CONFERENCING

wRE

Present: Hon’ble Mr Justice SVS Rathore, Chairman, and Dr Anup Chandra Pandey,
Member

Other dignitaries present:

1. Shri Devesh Chaturvedi, Additional Chief Secretary, Govt of UP
2. Shri Ashish Tiwari, Member Secretary, UPPCB

3. Dr DK Soni, CPCB, Lucknow

4. Shri Anil Kumar Sharma, Chief Mining Officer

5. Shri Anjani Kumar Singh, Mining Officer, Allahabad

6. Shri Mushtaq, Addl Project Manager, NMCG

Meeting was held as scheduled.

This meeting is held today to review the position of remedial action against sand mining in
river Yamuna at Prayagraj and follow up directions given by Hon NGT in OA Ne. 670/2018 in
re:Atul Singh Chauhan versus Govt of UP.

Since this is the first meeting of this Oversight Committee, before we review the details we
would like to recapitulate the legal framework of the case.

Applicant Atul Singh Chauhan had approached the Hon NGT with the contention that lot of
irregularities were taking place in mining in river Yamuna at Prayagraj (Allahabad). His contention
was that the mining was allowed prior to preparation of District Survey Report (DSR). He
contended that it was being done in an unscientific way, in stream mining was resorted to. Mining
was being done upto 4 to 6 meter deep using Pokland Machine. Mining was done without taking
EIA clearance in violation of Supreme Court Judgment in Deepak Kumar vs State of Haryana &
others,(2012) 4 SCC 629. 400 to 500 trucks of sand were daily moving out transporting sand

instead of permissible limit of 125 trucks. These trucks were carrying a load of 12 to 20 cubic
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meters instead of permissible limit of 6 cubic meters. Mining was being done in utter violation of
orders passed by Hon’ble NGT in the cases of Sudarshan Das vs. MoEF, Mustakim vs State of UP
and Satyendra Pandey vs. Govt of India.

Hon NGT constituted a Joint Committee under the Chairmanship of Commissioner,
Prayagraj on Sept 20, 2018. The Committee while sending its report to Hon NGT acknowledged
that illegal sand mining was going on in that area. Hon NGT on Feb 12, 2619 formed a Monitoring
Committee under Chairmanship of Justice Rajes Kumar to examine the entire matter and send its
report to Hon NGT. On May 09, 2019, Hon NGT examined the report of the Monitoring
Committee. The Monitoring Committee in its report dated March 29, 2019 mentioned that illegal
sand mining was going on in river Yamuna at Prayagraj. They came out with the following
suggestions to remedy the situation:

1. CCTV Cameras should be installed at mining points to verify the amount of sand extracted.
2. Regular patrolling should be done by the police to inspect the mining operations.

3. Daily reports regarding mining should be sent to the District Magistrate.

4. In case of any irregularity, FIR should be lodged.

5. The District Magistrate and the Superintendent of Police shoulid carry out surprise checks.

Hon NGT reiterated the order dated January 10, 2019 whereby it had ordered that every
vehicle carrying illegal sand should be confiscated and it should not be released without recovery
of 50% of showroom price. This order has been affirmed by Hon’ble Supreme Court on May 07,
2019. Besides cohﬁscation, environmental compensation should be levied against illegal mining
which should be based on net present value of the cost of damage to environment alongwith the
cost of restoration of environment as well as cost of illegally mined material.

Hon NGT vide order dated July 04, 2019 examined the reports of Monitoring Committee
dated 19.06.2019, 28.06.2019 and 02.07.2019. Tt directed removal of JCBs and other machines
from the mining areas in river Yamuna. It also reiterated earlier directions of installing CCTV
cameras, patrolling, surprise inspections and daily reports from the District Magistrate. Hon NGT
onFeb 28, 2020 directed that there would be a single Oversight Committee (this Committee), which
would be monitoring all environmental cases, which hitherto were monitored by separate
committees. It examined the Monitoring Committee’s report dated Nov 02, 2019 wherein it was
mentioned that in Allahabad (now Prayagraj), out of 83 silica sand washing plants, only 12 had
permission from UP Pollution Control Board. These 12 silica sand washing plants were using tube-
wells for washing without getting permission from Central Ground Water Authority. UJPPCB had

been asked by the Monitoring Committee to seal these plants and invoke environmental
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compensation on them. The Monitoring Committee had asked to give them an opportunity of
hearing before taking final decision.

Hon NGT also mentioned that directions given in order dated 04.09.2019 in OA No.
17372018 in re: Sudarshan Das versus State of West Bengal and others, order dated 26.04.2019
passed in QA No. 44/2016 in re: Mushtakeem versus MoEF&CC and others and order dated
13.09.2018 passed in OA No. 186/2016 in re: Satendra Pandey versus MoEF&CC and another,
must also be followed in the State of UP. The operative portion of these three orders is reproduced
as follows:

OA No. 173/2018in re: Sudarshan Das versus State of West Bengal and others, Order dated
04.09.2019:

“29. Apart from above, in view of the grave and alarming situation and gross failure on the
part of the authorities in the concerned districts in both the States of Odisha and West Bengal and
to prevent illegal and unscientific sand mining in the areas in question, we deem it essential to
issue following directions:-

(i) The State of West Bengal and Odisha may demarcate the boundaries for regulating grant of
sand mining lease within three months from today. No mining lease of minor minerals may be given
in the area in question till demarcation is complete. All existing mining operations in those areas
shall remain suspended till demarcation work is completed and attains finality. To carry out the
demarcation, the Chief Secretaries of the two States may constitute a team of three suitable officers

each within two weeks. The said teams may hold their first meeting within one month.

(ii) The States of West Bengal and Odisha must ensure that mining in all sand mining blocks is
undertaken strictly in accordance with the provisions of EIA Notification, 2006, MoEF Notification
dated 15thJanuary, 2016 and the Sustainable Sand Mining Management Guidelines, 2016. They
must also ensure that no sand mining is permitted without due compliance of Water (Prevention
and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981
as well as regulations governing clearances by the Central Ground Water Authority. The District

Administration must be held accountable for any failure.

(it} District Magistrates and Superintendents of Police, Balasore district in Qdisha and Paschim
Medinapur, West Bengal, respectively, shall seize all sump pumps, other machinery, tools, vehicles,

ete, used for carrying out illegal sand mining.

(tv) Apart from instituting appropriate criminal proceedings against those carrying out illegal

mining, exemplary penalty shall be imposed against them by the concerned District Magistrates
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within three months from today to cover the cost of restoration of environment and fo compensale
the victims.

(v) The Chief Secretaries of the two States shall also get prepared joinily a detailed restoration
plan for river Subarnarekha and its viver beds for which a Committee of experts shail be constituted
Jfrom independent institutions, i.e., the CPCB, Indian School of Mines, Dhanbad and the respective
State Pollution Control Boards as members. Such constitution may take place within one month,
(vi) The Exéert Committee shall carry out detailed study and submift the restoration plan, as far as
may be practicable, within three months after its constitution.

(vii) The Committee shall also get the assessment done through Indian Council of Forestry
Research and Education, Dehradun of the ecological damage on account of illegal mining by
incorporating the following components:

(a) Cost of river bed material,
(b} Cost of ecological restoration.

(c) Net present value of the future ecosystem services foregone.

(viii) The above steps may be facilitated by the Regional Office of the CPCB as nodal officer, by
coordinating with the Chief Secretaries of the two States.

(ix) The damage suffered by the inhabitants caused by the illegal mining may also be assessed by
the above Committee, which shall form a separate component of the Restoration Plan for river
Subarnarekha as per direction No. (v) above. Cost of restoration plan shall be recovered as
environmental compensation from the illegal miners, to be identified by the District Magistrate.
The component of the compensation in respect of damages suffered by the inhabitants may be
credited with District Legal Services Authority. The District Legal Services Authority may disburse

the same fo the victims of illegal mining, after proper identification.”

OA. No. 44/2016 in re: Mushtakeem vs MoEF& CC and others, Order dated 26.07.2019:

“20. It is made clear that pending further reports, the States must apply the compensation regime

as per principles specified in paragraph 56 of order dated(5.04.2019.”
“56. Similar criteria may have to be taken into account for arriving at an approximate scale
of compensation. The compensation is to include not only the full value of the illegally mined
material but also cost of restoration of environment as well as cost of ecological services
foregone forever. It should be deterrent so as not to render such illegal activity profitable. In

Sudarsan Das V3. State of West Bengal &Ors. (Supra), it was held that full value of the
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material, the cost of restoration and the NPV should form part of the compensation to be
recovered. There has also to be action against the polluters and the erring officers. The
vehicles or any other equipment used for illegal mining are required to be confiscated and to
be released only on payment of atleast 50% of the showroom value as laid down in Original
Application No.110(THC)/2012, Threat to life arising out of coal mining in South Garo Hills
District v. State of Meghalaya &Ors. This scale can then apply for all States, as far as

possible.”

OA No. 186/2016 in re: Satendra Pandey vs MoEF& CC and another, Order dated 13.09.2018:

“22. For all these reasons, we direct that the procedure laid down in the impugned
Notification be brought in consonance and in accord with the directions passed in the case of
Deepak Kumar (supra) by (i} providing for EIA, EMP and therefore, Public Consultation for
all areas from5 to 25 ha falling under Category B-2 at par with Category B-1 by SEAC/
SIEAA as well as for cluster situation wherever it is not provided; (ii) Form-1M be made
more comprehensive for areas of 0 to 5 ha by dispensing with the requirement for Public
Consultation to be evaluated by SEAC for recommendation of grant EC by SEIAA instead
of DEAC/DEIAA,; (iii) if a cluster or an individual lease size exceeds 5 ha the EIA/EMP be
made applicable in the process of grant of prior environmental clearance; (iv) EIA and/or
EMP be prepared for the entire cluster in terms of recommendation (supra) of the Guidelines
for the purpose of recommendations 6, 7 and 8§ thereof; (v) revise the procedure to also
incorporate procedure with respect to annual rate of replenishment and timeframe for
replenishment afier mining closure in an area; (vi) the MoEF&CC to prepare guidelines for
calculation of the cost of restitution of damage caused to mined-out areas along with the Net

Present Value of Ecological Services forgone because of illegal or unscientific mining.”

Various issues involved in the matter were reviewed and discussed. Point-wise decisions taken by

the Committee in the matter are detailed herein under:

S

No.

Issues/ points of Current status and decision
discussion




Y

Report regarding District
Prayagraj.

Recovery of damages for illegal
mining and coercive measures
against the vehicle involved in

illegal sand mining.

Chief Mining Officer informed the Committee
that in the entire State, at the places where sand
mining is going on, weigh- bridges have been
constructed and CCTV cameras have been
installed to check illegal sand mining and its
transportation. This has been incorporated in
the rule.

So far confiscation of vehicles is concerned, it
was informed by the Chief Mining Officer that
under the Mines and Minerals (Development
and Regulation) Act, 1957 (for short, MMDR
Act), the competent authority is the court of
Chief Judicial Magistrate for lodging
complaints. In the complaints, orders of the
Hon’ble NGT are referred to. Confiscated
vehicles are released by the court of Chief
Judicial Magistrate concerned after obtaining
an affidavit and trial continues in due course.
This is a practice in Prayagraj, but in other
districts too, the same procedurc is being
adopted.

On query being made that when the orders of
Hon’ble NGT in this regard have been
confirmed by Hon’ble Supreme Court, then
why the Chief Judicial Magistrate is releasing
the confiscated vehicles on affidavit and
whether the Chief Judicial Magistrate is made
awarc of the above confirmation byHon'ble
Supreme Court on 7th May, 2019 and even
thereafter if confiscated vehicles are being released
without payment of penalty, whether appeals are
being preferred, the Chief Mining Officer replied
that so far no appeal has been preferred, but they

will do it now.
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Shri Ashish Tiwari, Member Secretary,
UPPCB informed that the penalty regime has
now been amended by Hon’ble NGT vide order
dated 28.02.2020 passed in OA No. 670/2018
to the following effect:

Sr. Category of Vehicle Penalty
No. Amount

1 Vehicles/Equipments/Exca | Rs. 4 lacs
vators with showroom
vaiue more than Rs. 25 lacs
and

less than 5 years old.

2 Vehicles/Equipments/Exca | Rs. 3 lacs
vators with showroom
value

more than Rs. 25 lacs and
more than 5 years

but less than 10 years old.

3 For the remaining Vehicles | Rs. 2 lacs
year/Equipments/
Excavators which are
otherwise legally
permissible to be operated
and not covered by Serial
No. [ and 2.

Note~I: On repetition of the offence by the same
vehicle/ equipment, Order dated 05.04.2019 will be
applicable.

Note~II: The option of release may be available for a
period of one month from the date of seizure and
thereafter, the vehicles may be confiscated and
auctioned.

It was further informed that the above penalty
regime would be applicable for the offence
committed for the first time but in case of
repetition, penalty regime as provided in the
order of Hon'ble NGT dated 10" January,
2019 would be applicable. In the said order
of Hon NGT, it was directed that the State
Government has to amend the rules and the
confiscating officer is to be designated in
consonance with amendments made in Forest
Act/Rules and the amount so collected is to be
remitted fo State PCB/PCCs for being utilised

Jor restoration of environment. The Hon’ble
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NGT had further directed that the above
compensation regime will be over and above
any existing rules or provisions.

Let the State Government issue an
appropriate Office Order/Rule to this effect in
accordance with the spirit of orders of
Hon'ble NGT referred to hereinabove by
incorporating State Amendment.

The Committee was informed by ShriAnjani
Kumar Singh, Mining Officer, Prayagraj that
there are 2 running pattas i.e. Ganga (working)
and Yamuna (suspended from 04.06.2020).
Both the mining areas have CCTV cameras.
There were 21 pattas earlier, but at present
only two pattas are there, out of which one
patta relating to Ganga is in running condition
and the other one, which relates to Yamuna, is
suspended on account of non-payment of
royalty. Tender were advertised but due to
lockdown, tender process could not be
completed. He further informed that till date
14 FIRs have been lodged illegal sand mining.
However, no penalty has been realised so far
from illegal miners.

Let the District Magistrate, Prayagraj submit a
detailed report within a week in regard to steps
taken against illegal sand miners, vehicles
confiscated, penalty imposed/realised, action
taken against accountable officers, surprise
inspections made so far by District Magistrate
and Senior Superintendent of Police and daily
reports submitted by the district administration

to the Head Office at Lucknow.
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The Committee directed to check illegal
mining by all means. CPCB was directed to
provide assistance in calculating the EC in
compliance with the directions of HonNGT.
Shri SN Singh, EPD informed that illegal sand
mining is going on in large scale in Kanpur
Dehat area, Augasi Ghat in Fatehpur,
Chitrakoot and Kaushambi.

The Chief Mining Officer was directed to get
an inspection made against illegal sand mining
in the aforesaid areas and submit a detailed
report. He shall ensure that no mining is
permiifed to be done in violation of the
provisions of MMDR Act and rules framed
thereunder and suitable action is taken against
wrong-doers.

Shri Ashish Tiwari, Member Secretary,
UPPCB suggested for issuing direction fo
CPCB to make standard formula for
compensation instead of  different

compensation regimes presently in vogue.

Best practices (setting up of
control rooms)

The Committee has been informed by Chief
Mining Officer that

Command Centre has been established at
Lucknow.

Installation of GPS

The Chief Mining Officer informed that
process for installing GPS in vehicles is in
progress.

Environmental
compensation

The Committee suggested that EC is taken as
per recommendations made by Hon’ble NGT
on the report submitted by the Committee
headed by Mr Justice Rajes Kumar.

License from UPPCB and
CGWA (83 Silica Sand
Mining Plants)

Shri Ashish Tiwari, Member Secretary,
UPPCB informed that out of 83 Silica Sand
Mining Plants which were identified, only 04
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have permission from UPPCB. Rest plants
were sealed for want of permission on the basis
of inspection done by a committee on
16.06.2020 and EC was imposed. District
Magistrate has issued recovery certificate for
realisation of the same.

The Committee directed that Silica Sand
Mining Plants be made viable after obtaining

environmental clearance from UPPCB.

6 Other items: Department of Irrigation was directed to submit
a report regarding illegal mining of minor

minerals in irrigation channels.

‘ Sdr Sd/-
(Dr Anup Chandra Pandey). (Justic SVS Rathore)
Member, Oversight Committee Chairman, Oversight Committee

June 18, 2020
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Annexure- XVI

Present Status of Sand Blocks, Q{amuna River% in

District Pravagraj d
S.N. Details Number of Block
i Total Number of Sand Blocks in 21
Yamuna river
2 Water Logged Area 11
(Mining Lease cannot be granted mbY
the direction of H’ble NGT and H’ble
Supreme Court Order’s)
3 Letter of Intent issued (Lease will be 04
granted after issuance of Environment
Clearance from SEIAA)
4 In Process of Letter of Intent 01
5 Number of Advertised Sand Area 02
6 Pending In SEIAA (For Environment 01
Clearance)
7 No bid found In Advertisement 01
8 Number of Area Affected by Kumbh 01
Mela
LQR\ %\frbm
~~ Senior Mines Officer

Prayagraj
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